
Kotak Industrial All Risks Insurance
Additional Covers/ Clauses/ Endorsement Wordings

Kotak Mahindra General Insurance Company Ltd. (Formerly Kotak Mahindra General Insurance Ltd.)
Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra East, Mumbai - 400051. Maharashtra, India.
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Decontamination and Cost of Clean Up Expenses

In consideration of the payment of additional premium, it is agreed and 

understood that, if the insured property is contaminated as a direct result of 

physical damage insured by this policy and there is in force at the time of loss 

any law or ordinance regulating contamination, including but not limited to 

the presence of pollution or hazardous material, then this policy covers as a 

direct result of enforcement of such law or ordinance, the increased cost of 

decontamination and/or removal of such contaminated insured property in a 

manner to satisfy such law or ordinance.

This additional coverage applies only to that part of insured property so 

contaminated as a direct result of insured physical damage. The company is 

not liable for the costs required for removing contaminated uninsured 

property nor the contaminant therein or thereon, whether or not 

contamination results from an insured event.
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